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Neu Delhi: this the- J H " day of Feb ruary, 2000.

HON'BL E n R. S. R. AOIC E, \/I CE 0^ Al fin aN (a) .

HON'BL E 1*1 R.XULOIP SINGH,!*! 0*13ER(3 )

ri Sunil Outtp.
s/o ri Shiv. Ch aran,
R/o House No, 334 ,
\lill, & P .0 . Si rasp ur,
Oalhi-42 .•"....Applicant,

(3y AdvADcatei ^ ri G.O.Gupta)

\leV5\J3

Staff Selection Commission
th ro ug h

its Ch ai im an .
Go v/t. of Indi a,
flinistry of Personnalp.
public Grievances and Pensions,
Deptt, of Personnel & Training,
Block No.12,

Kendriya Karyalaya Parishad,

Lo di Ft) ad,
Neu Delhi -3,. Respondent,

(By Advocate: Biri 1*1.K.Gupta)
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HON 'BL E 1*1 R..S..R. ADIG E

Applicant challenges respondents' action

in not Calling him for the physical test and intervieu

consequent to the uritten test held for the post of

Sub-Inspector in Delhi Police.

. 2» Ihe Staff Selection Qsmmission issued a

Notice uhich appeared in Bnployment Neus dated 5-11 narch,

1994( Annexure-/Al) intimating that it uouldhold a

combined competitive exam, on 3,7,"94 for posts of

Sub-In sp ecto r (Ex.) in Delhi police and certain other

categories, and invited applications in the prescribed

form for the same. Provision I4(vi) oftha notice uarnad

candidates against resorting to irregular or improper

means in connection ui th the examination. Further Note 3

in Prov/ision 2 3 o'f the notice containing instructions hou
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to apply makes it dear th at a candidate should su^it

only one application, and any infringenent of this

instruction u^uld invite penal action by the commission.

As per applicant's oun averments in para 4,3

of his Oa he spplied in the prescribed form. In para 4,4

of the Oa it is cont'^ded that when he was going to

post the sai d-appli cation form, it som^ou got lost

on the uay, upon Jiich he filled tp another application

form uhi ch he personally submitted in the SSC Office on

4.^4, 94 ,

Respondents have pointed out fent'their reply

that applicant's candidature uas rejected in terms of

aforesaid pro vision 14(vi) read ui th Note 3 for submitting

2 applications for adnission to the aforesaid exam,',

and securing tua Ftoll Numbers issued in his favour,

[Xiring hearing pplicant's counsel ri 0,0.

Gupta sought to pursuade us to the view that some

good sam ari ti an found the first application form^and

without informing applicant despatched it to SSC Office

and hence applicant uas not auara that his first pplicgtion

form had already reached the SSC Office uh en he submitted

the 2nd application form,

T^ls story strains our credulity and ue are
rtfts t=n ̂

unable to believe it, if only for the that if it

had indeed been true, applicant would h a ve, inform ed the

SSC Office of the mi spl acament of the first application

formjwhen he went to deposit the second one,

7. Uehavs no reason to doubt that ^plicant

wilfully and oeliberately submitted tuo application forms

for the aforesaid recruiiment, and under the circumstance

if respondents cancelled his candidature in the background
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of afo re said Provision I4(vi) read with Note 3, thay cannoi;

be said to hav/e acted illegailyy arbitrarily or improperly.

The Oa is dismissed. No cost a#

( kuLdip giNGH )
nEnBER(3)

(  S.R, AOIGE^
VICE CHaIRPIaN(a).
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